s nance

1I Calling Attention

Gold Control (Forms, Fees and
Miscellaneoug Matters) Amendrnent
Rules, 1979.

(2) 8.0. No. 878(E), dated the
31st December, 1979, pub’ishing the
Golgd Control (Forms, ¥ess and
Miscellaneous Matterg) Amendment
Rules, 1979,

[Placed in Library.
94/80 for (1) & (2)].

See No. LT-

‘Dethi Sales Tax (First -Amendment)

Rules, 1980
SHRI ' JAGANNATH PAHADIA:
“8ir, I ‘beg "to lay on the Table
a copy (in English and -Hindi) of

the Delhi Administration Notifications
‘'No, F. 4(28)/78-Fin. (G), dated the

10th January, - 1980, publishing the
- Delhj Sales Tax (First Amendment)
"'Ixules,‘1980,"under section 72 of the
L Deihi Sales Tax Act, 1975. [Placed in

LibrarySee No. LT-1/80].

Notifications of the Ministry of Fi-
(Department of - Revenue)
~-and Related Papers

'SHRI JAGANNATH PAHADIA:

Sir, I beg to lay on the Table

a copy (in English and’ Hindi) of

of the following Notifications of the
Ministry of Finance (Deptt. of Re-

" venue) under section 41 of the Fin-
nance 1979, alongwith the Explanatory
Memoranda thereon: —

BN

(1) G.S.R. No. 354(E), dated the
'8th June, 1979.

(2) G.S.R. No. 355(E), dated
the 11th June, 1979, publishing the
Foreign Travel Tax Rules, 1979.

- (3) G.S.R. Nos. 356(E) to 360
" (E), dated the 11th June, 1979.

'(4) G.S.R. No. 431(E), dated
the 3rd July, 1979. S

~ (5) G:S.R. No. 661(1), dated the
" '30th November, 1979.

(6) G.S.R. No. 685(E), dated
the 7th December, 1979.
~ [Pldced in Library. See No, LT-

92780 for (1) to (6)1.
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REPORTS OF THE COMMITTEE ON
PETITIONS

SHRIMATI AMBIKA SONI (Pun-
jab): Sir, 1 beg to present the
Sixtieth Report of the Committee on
Petitions on the petition signed by
the representatives of the Head
Masters of the Middle Schoolg of the
Delhi Administration regarding
anomalies in their pay structure,

Sir, T also beg to present the Sixty-
First Report of the Committee on
Petitiong on the petition gigned by
the General Secretary, All India State
Bank Officer’s Federation, Madras and
1210 other employees of the State
Bank of India working in the State
Bank of Karnataka praying for the
setting up of a local Heaqg Office of
the State Bank of India at Bangalore,

 — l
MESSAGE FROM THE LOK SABHA

The Payment of Bonus (Amendment)
Bill, 1980

SECRETARY-GENERAL: Sir, I
have to report to the Houre the fol-
lowing message received from the
Lok Sabha signed by the Secretary
of the Lok Sabha:—

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha, I am directed
to enclose herewith the Payment
of Bonus (Amendment) Bill,
1980, a3 passed by Lok Sabha at
its sitting held on the 24th Jan-
uary, 1980.”

Sir, I lay the Bill on the Table.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

' Deterioration Law ang Order Situation

in North-Eastern Region of the
Country

SHRI DINESH GOSWAMI (Assam)
Sir, before I call the attention of
the hon, Minister, may I point out,
for the purpose of record, that the
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form in which the Calling Attenton
is given here is completely different
from the form in which I gave notice
of the Calling Attention. The present
Calling Attention Motion reads:—

“To call the atltention of the
Minister of Home Affairs to the
~ deteriorating law and order situa-
tion in the North-Eastern region
tof the country with particular re-
- ference to the agitation in Assam.”
it beem s Y Eges i P wige
This Calling Attention lays em-
phasis only on the law and order
situation and it does not take a
comprehensive view of the matter,
My Calling Attention notice reads:—

“Serious situation in Assam aris-
ing out of the mass movement in

. the State for deletion of the names
- of foreigners from the voters’ list
resulting in postponement of elec-
tions in two Parliamentary cons-
tituencies.” S REHL I IR PN
I am not taking any technical ob-
jection in view of your observations
yesterday that the Members will be
entitled to speak really in any way
on the subject. But for the purpose
of record since I may be misunder-
“’stood, I am only clarifying the whole
“:position, Now, I call the attention
* of the Minister of Home Affairs to
“ithe deteriorating law and order
i gituation in the North-Eastern re-
‘L gion of the country with particular
Lreference to the agitation in Assam.

-1 S

THE MINISTER OF STATE IN

.., THE MINISTRY OF HOME AF-

" FAIRS AND IN THE DEPARTMENT
" OF PARLIAMENTARY AFFAIRS
/(SHRI P. VENKATA SUBBAIAH):
_ Mr. Chairman, Sir the recent deve-
;V- lopments in the sensitive areas of the
North-Eastern parts of our country
. have been a matter of serious con-
" .eern, '

From June, 1973 there have been
a series of vidlent incidents in Mizo-

JAN.
¢ 1 r - urgent public importance
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ram consequent upon the izsue of a
‘Quit-Mizoram’ notice by the under-
ground. Throughout 1979 there have

‘been a series of violent incidents
in the Manipur-valley resulting
in  a number of deaths and

snatching of arms. The only reliev-
ing feature in Manipur and Mizoram
has been that the recent poll went
off ‘without any serious violence,

The overall law and order situa-
tion in Assam from August, 1979 has
been ateadily deterioratingl, On the
one hand, Assam has witnessed a
prolonged agitation initially for de-
letion of the names of foreign na-
tionals from electoral rolls, then for
the postponement of the poll and in
the last two weeks, frequent bundha,
hartals and other attempts to bring
ecnomic adtivities, working of offi-
ces, educational institutions, etc, to
a standstill, On the other hand,
in the atmosphere of distrust and
bitterness prevailing, there have
been a large number of shocking in-
cidents of violence. Between August
and December, 26 persons lost their
lives; there were about 120 incidents
of arson and about 327 cases of
assault, In January, there was a
further deterioration of the situa-
tion, In Nalbari and Barpeta sub-
division of Kamrup District, 41 per-
sons have lost their lives; over 3200
houses in about 40 villages have been
set on fire and as a result over 15,000
people have been rendered homeless.
In Cachar district, 8 persons lost
their lives in clathes of a communal
nature. Another five persons, includ-
ing a Senior Technical Officer of
Oil India, lost their lives in violent
incidents arising out of picketing
the oil installations at Duliajan, In
Meghalaya also, there have been
equally violent incidents of grave
nature. 20 persons lost their lives
between October and December, 1979
and about 1900 persons have been
driven away from their homes and

" had to seek shelter in relief camps.

g rigerow
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*» In the wituation obtaining in the

"Chairman, Sir, before I make

region, the House will appreciate
that the foremost duty of the Gov-
ernjment id to maintain peace and
order and restore a sense of secu-
rity amongst the different sections,
of the people in the different States
and Territories, Government can-
not allow the conditions of lawless-
ness to continue. Equally important
is the task of providing relief to the
large number of innocent people
whose houses have been burnt and
to all whose belongings have been
destroyed; reconstruction of their
houses and their rehabilitation in-
their normal place of residence. Im-
mediate steps have also to be taken
to strengthen the border security ar-

rangements particularly to prevent
any un-authorised influx,
Simultaneously Government have

also taken note of the apprehensions
which have led to the prevailing
situation in the region. The problems
in North-Eastern region are com-
plex. Solution to these problems
hag to be formulated in an atmos-
phere of peace and understanding,
We are fully aware of the sentiments
of the people and their zealous de-
sire to preserve and develop their
cultural identities. Their apprehen-
sions require to be allayed with gy-
mpathy and understanding. Hence
we are devoting our immediate at-
tention to the task of finding wsolu-
tions to the problems that are accep-
table to all concerned in an atmos-

phere of peace and goodwill, We
will extend our fullest support to
the different Governments in the

region in maintaining law and order
and in the other tasks facing them.

I will seek the co-operation of all
sections of the House in this endea-
vour.

SHRI DINESH GOSWAMI: Mr,
my
preliminary observations, I think it

[RAJYA SABHA]}
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would have been desirable if the
Prime Minister had been present in
the House because she was present
in the Lok Sabha the other day when
this very subject was taken up and
she had to intervene a number of
times. The subject being very deli-
cate, I will even now request - the
Memberg of the ruling party to ask
the Prime Minister to attend to this
subject because words from her will
carry much greater weight than
words from any other person.

b

Sir, the State of Assam is burning
today, It is burning on the main
question of influx of a large number
of foreigners in that State and on
the issue of deletion of their names
from the voters list. But the issue
should not be viewed in isolation
because the feeling of anguish of the
people of Assam today is because of
long-standing neglect by the Central
Government to the vital problems of
the State. Sir, look to the sensitivity
of this region, This is a region which
comprises four States—I am leaving
out Tripura for the time being—and
two Union Territories and it has
three international borders. It has a
border of 900 kilometres with Burma;
it has a border of 1,050 kilometres
with China, the Tibet side of China;
and it has a border of 4,000 kilomet-
res with Bangladesh. And with all
these international boundaries, it is
linked up with India by a small
corridor of 54 kilometres, This is a
region which is extremely complex,
as has been said by the hon. Home
Minister.
this House and in the other House,
we had warned the Central Govern-
ment about the explosive situation
in the State and we had requested
the Central Government, “Kindly, for
heaven’s sake, take some measures
so that thesituation may not explode”.
In this context, may I point out that
as early as the 4th of May, 1979( I
brought a motion in this House and
I forewarned the Government about
the explosive situation in

'

Times without number, in-

Assam,
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Sir, I said—I am quoting from my
opeech in the debate on the 4th of
May, 1979:

“The economic uncertainty in the
mind of the younger generation
has led to a sense of uncertainty
in the entire area. It has affected
emotionally and socially the feel-
ings of integration of the people of
that region. A feeling of suspicion
and distrust is creeping into the
minds of the people of this region
against different communities of
different areas and different States,
and thig suspicion cannot be re-
moved except by tackling the pro-
blems in an earnest manner.”

Further I had said:

“Forces which are opposed to
the interests of this country are
trying to use it as a chess-board.
The Prime Minister and the Home
Minister .must have come informa-
tion in this regard. Also a feeling
has grown in that region that mas-
sive migration into that small
region may lead to the danger
that the local community may
be quickly swamped and out-
numbered. So all this  has
resulted in an extremely volatile
situation and an explosive situa-
tion. Unfortunately, the State
Government is not equipped either
by way of personnel or resources
by which there could be real de-
velopment in that region without
massive help from the Central
Government.”

Ang then I asked the Central Gov-
ernment to take note of all these
factors, Sir, unfortunately though
I heard some lip sympathy from the
Central Government, nothing was
done, with the result that today the
State has exploded.

Sir, I will not burden this House
by talking about the economic in-
‘equality that this region has suffe-
red, except by giving one illustra-
tion, Sir, you know that power is a
very essential infrastructure for the
development of any area. The statis-
tics regarding only the power poten-

[25 JAN.
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tialities of that region will show
how this region has been treated
over the years, Since independence
the power production in the entire
north-eastern region has been of the
order of 830 million units, And the
north-eastern region comprises five
States and two Union Territories.
But the production of power in
Maharaghtra alone is 14,457 million
units, T am not grudging the power
production in Maharashtra, only I am
pointing out for the imbalance that
the power production is 14,457
million wunits in one State of
Maharashtra but in the entire
north-eastern

region, an  econo-
mically backward region, consist-
ing of five States and two Union

Territories, the production up  till
now hag been a pittance, a mere
830 million units, Why is it so? It is
because the investment in the power
sector in the north-eastern region,
in spite of the fact that it has the
highest power potential of 30.3 per
cent of the tolal power potential of
the country, has been to the extent
of only Rs. 248 crores, Compare this
with the other regions. Rs. 248 cro-
res for five States and two Union
Territories, But for the Northern
sector the allocation is Rs. 3,377
crores; Rs. 2,406 crores for the Sou-
thern sector; and Rs, 2,423 crores
for the Western sector alone. Is it
not a clear injustice done to the
North-Eastern region? Naturally, the
people living in the North-Eastern
region are feeling frustrated, neg-
lected and bewildered. Don’t you feel
that there ig substantial justification
for such feelings?

Even when the Central Govern-
ment tried to do something for the
State, the bureaucratic machinery
comes in their way, Once it was de-
cided to have three paper 'projects
under the Hindustan Paper Corpora-
tion in this area for using the na-
tural resources of the North-Eastern
region. These three projects were
drawn up—two in Assam and one in
Nagaland. But the Head Office of
that project was located at Calcuttta,
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for resons best known to the bureau-
crats,

Then, again a special cell of the
Afgricultural Refinance Corporation
wag created to look after the deve-
lopment of the North-Eastern re-
gion, Imagine, where the Head
" Office was set up? The Head Office
was located in Kanpur, You create
a cell for the development of the
. North-Eastern region, but locate its
Heaq Office in Kanpur. Can anyone
in this House give any justification
for this? Only when I raised this
matter in the House, somethmg was
done to change it.

Sir, I can speak for hours about
_,.the economic inequality in the North-
Eastern region, But because we are
discussing a different subject to-
day, I am not going into that. I have
_given statistics in order to show how
economic-under-development in that
.area has caused lot of frustration in
the minds of the people there.

Today there is a genuine apprehen-
sion in the mind of the people of
"~ Assam which this House must take
. note of, 1 have talked to wvarious
sections of Members. It appears
that most of our friends here do not
_ have a real understanding of the
problems of Assam and the North-
~ Eastern region. There is a genuine
apprehension in the minds of the
people of Assam that they are going
' to be out-numbered and swamped
because of massive influx of popu-
"lation. There is a real apprehension
that their social, economic and cul-
tural existence is in jeopardy. If
you do not tackle this apprehension
and if you do not make a realistic
" approach to this apprehension, any
" ad hoc measures by which you will
try to solve the problems of Assam
will only fail. If you use the machi-
" ‘nery of police to tackle the problem,
" the problem will erupt in different
" forms, at different points of time,

i. We are feeling greatly perturbed—
because we have our experience of

[RAJYA SABHA]

‘existence because of massive’
* of population,
“this context that the Assamese popu-
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Tripura—that the ethnioc population
has been totally reduced to minority
in the State. T do not know whether
my friend from Sikkim is going to
speak on the Calling Attention Mo-
tion. But there is a genuine feeling
and apprehension in Sikkim that Sik-
kim is losing its cultural and socia
influx
May 1 point out in

lation probably is not in a position to
send one representative to the Par-
liament? 1Is it the position in any
other State in this country? May be
from one or two constituencies they
have not zent their representatives.
But in Assam the ethnic population
there is not in a position to send even
one of their representatives to the
Parliament. You must try to under-
stand the feelings of Assamese peo-
ple, Without a proper appreciation
of their feelings there can be no ra-
tional solution to their problems.

The Government, from time to
time, has admitted that there has
been massive influx of foreigners
into the Statee. May I quote one
speech made by an important person
in this context? He said this as early
as in 1978, I am gquoting from his
speech. I will disclose the source

later on. He said:

“l would like to refer to the
alarming situation in some States,
specially in the North-Eastern re-
gion, wherefrom disturbing re-
ports are coming regarding large-
scale inclusion of foreign nationals
in the electoral rolls. In one case,
the population in the 1971 census
recorded an increase as high as
34,98 percent over the 1961
figures, and this increase was attri-
buted to the influx of a very large
number of persons from the neigh-
bouring countries. The influx has
become a regular feature. I think
that' it may not be a wrong assess-
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ment  to make on the basis of in-
creape of 34.89 per cent between
the two censuses, the increase that
ig likely to be recorded in the 1991
census would be more than 100
per cent over the 1961 census, In
other words, a stage would be re-
ached when that State may have
to reckon with the foreign nationa-
s who may, in all probability,
constitute a sizable percentage, if
not the majority of the population
in the State. Another disturbing
factor in this regard is the demand
made by the political parties for
the inclusion in the electrol  rolls
of the names of such migrants who

are - not Indian - citizens, without
even questioning and properly
determining their citizenship sta-
tus.”

This is not by one of the student
leaders of Assam, This is a speech
made by Shri S. L. Shakdher, Chief
Election Commissioner, while addres-
sing a conference of Chief Electoral

" Officers at Ootacamund, on September
24, 1978. This 1is the picture which
has been projected. .

- 1:DR: RAFIQ ZAKARIA (Maharash-
tra): He created this whole probiem,

. SHRI DINESH GOSWAMI: You
remove him. This is the difficulty.
. Try to understand the problem, Even
when a man who has nothing to do
with the north-eastern region says
this, Dr. Rafig Zakaria says that he
.created the whole problem. Do not
try to minimise the problem, May I
point out that this point was raised
in 1962 by Pandit Jawaharlal Nehru
while addressing the Congress Par-
liamentary Party. I do not think
that Dr. Rafiq Zakaria will then say
that. he created the whole problem..
(Interruptions). May I quote Mr.
Jawaharlal Nehru? This is June 27,
1962; long 17 yeary, have since pas-
sed. He said:
“You refer to Pakistan infiltra-
tion. This is perfectly true. But
- you will appreciate that this infil-
tration from Bengal to Assam has

[25 JAN. 1980]

. this, point was raised.
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been taking place for a very long
time past, I remember reading
about it in census reports of half
a century ago. Therefore, we
should not look upon it as an es-
sentially political move. Never-
theless, it is true that this infiltra-
tion should be stopped and effec-
tively dealt with, I believe that
much of this infiltration took place
in the first five years after inde-
pendence when the border was
not adequately guarded...”

22

, Therefore, Sir, ag early as in 1962
May 1 also
point out, Sir, that this apprehension
was voiced not by an Assamese—as
back as in 1931? I am not saying
that you remove those people of
1931. But when I am speaking this,
you should not lose sight of the his-
torical back ground. As early as in
1931, Mr. C. S. Mallan, ICS, made
some Observations. I am quoting
his concluding words:

“It is sad but by no means im-
probildle that.in another thirty
years, Sibsagar district will be the
only part of Assam in Wwhich an
‘Assamese will find himself at
home...” . -

-Mr. Mallan is not an Assamese. He
wag then a gensus Commissioner,

Sir, we are not making any com-
plaint about the people who came
in 1931, We are not making any
complaint against a person, who has
the constitutionally or legally the
right to be a citizen in this ¢ountry.
We are accepting them and we will
continue to accept them. Anybody

who is a citizen of this country, whe-

ther he came in 1931 or later, we will
continue to accept him irrespective of
his - community, irrespective of his
linguistic affinity. If at any time an
attempt is made to drive them out, we
will be the first people— or at least
I will be the first person—to gay that
an Indian citizen has the right to be
treated alike, ag any other Indian
citizen there, whether he is an Assa-
mese, whether he is a Muslim or he
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is a Hindu or he js a Bengali..
(Time-bell rings) Sir, this subject is
vast and I would request your indul-
gence for another ten minutes.. .

SOME HON. MEMBERS: No, no.

MR. CHAIRMAN: We have a
number of speakers who wish to par-
ticipate.. .

SHRI SHYAM LAL YADAYV (Uttar
Pradesh); Sir, the honourable Mem-
ber cannot go on like this, This is
not a debate, this is a Calling-Atten-
tion. There are so many Members on
the list. This cannot be a full debate.

MR. CHAIRMAN: Mr. Goswami,

you can have five minutes.

SHRI DINESH GOSWAMI: Sir, I
am not repeating anything and I will
_ not repeat. This is a subject on

which I am very much concerned. ..

MR. CHAIRMAN: Please finish in
" five minutes.

SHRI DINESH GOSWAMI: Sir, I
was mentioning that we are prepared
to accept everyone who is an Indian
citizen. Our grouse is not against
them, irrespective of their community.
Our grouse is against foreigners,
against inclusion of their names in the
Voters list. Can anybody justify the
demand that a foreigner’s name
should be included in the Voter’s
List? Can it be a legal right
for a foreigner to be included
in the Voters’ List? If a forei-
gner is there, whichever caste or
community he may belong to, which-
ever linguistic origin he may come
from, his name should be deleted
from the List. This is the minimum
demand that we are making., Don’t
misunderstand us. Why hag this
critical gituation arisen? Because,
the people of Assam have felt that
right from 1956 onwards even though
they have been making repeated com-

plaints there is nobody to listen to -

[RAJYA SABHA]

.
|

"cent during 1961-71 as against
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them. Now the Zero Hour has come
and either it is now or never. It i
therefore that there ig this agitation
the like of which India has never
seen, ~ L

I may also point out that the popu-
lation of Assam and the other States
in this region has increased by 35 per
the
national average of 25 per cent, or, in
other words there has been an in-
crease of 30 lakhs over the national
average. The population increase in
Assam during 1951—81 was 34.98 per
cent compared to the national average
of 21.61 per cent for the first six
months of 1978. A large number of
persons who were intercepted as for-
eigners—this is very important—said
that they have come from various
parts of India, particularly from
two towns in Kachar District, The
interesting feature is that the num-
ber of persons interceptedq and who
claimed to have come from the two
towns was more than the total popu-
lation of the said two towns. This is
the situation. |

24

Let us look at the voting pattern
also. Why is this complaint? It is
because during 1957—1971—this is
a revealing statistics—in  fourteen
years there was an increase in the
Voters’ List by 12 lakhs, which means
in fourteen years there was an aver-
age annual increase of less than a
lakh of wvoters, Compare it with
1871—79. In the draft rolls of 1979
there wag an increase of 28 lakhs,
within eight years. It means there
was an increase of 3.5 lakhs per year
during these eight years. During 1957
—71 the increase was less than a lakh
per year but in eight durings during
1971—179 the increase was 3.5 lakhs
every year in the Voter's List,

- Ubviously one must give an answer to

this query as to how  this could
happen. If the Central Government
can say, if the Home Minister can say,
if he is in a position to say, that there
are no foreigners in the Voters” List,
let him say so. I am throwing a
challenge t{o him.., '



25 Calling Attention

MR. CHAIRMAN: But you give
him a chance now to say.

SHRI DINESH GOSWAMI. ..if the
Home Minister is in a position to say
that there are no foreigners in the
Voters’ List in the State of Assam,
let him say so in this House.

Sir, I have many suggestions to
make. May I request the Home Min-
ister to go through a very interesting
book, “Sons of the Soil”? I have no
time to quote from the book all that
is needed, but there is a chapter on
Assam, ‘ethnic crisis and conflict in
Assam’. Because of lack of time I
shall not quote from it now, I would
only request him to go through this
book. This is @ book written not by
an Assamese. It is not written by an
Assamese, It iy written by Marion.
Weiner. Kindly go through it.

AN HON, MEMBER: Give me a
complimentary copy.

SHRI DINESH GOSWAMI: I can-
not because the price is too high, It
is true that there hags been some
effort to make it a linguistic or a
communal issue. It is true that there
has been large scale violence. We
abhor violence and we condemn un-
equivocally the violence that  has
taken place in the State. The people
of Assam, even in the height of com-
munal ténsion in the rest of the coun-
try have always lived . together.
There has been not a single instance
of communal riots in Assam. We
have lived in peace and harmony and
we do not want communal disharmony
to take place in Assam. We have suf-
fered from linguistic agitations. It has
pained us that we have  ourselves
become victims of agitations. We do
not want them to take place. You
should not approach the whole pro-
blem from the angle of communal
disharmony or linguistic trouble. If
you take it ag a conflict between
Hindus and Muslims or a conflict
between Bengalis and Assamese,

- . -7 e m et m A
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erupt again later on. What I am ask-
ing you is that you should look at the
totality of the problem and try to
understand it. The people of Assam
are not against any community or
against any language. We will like
to live in peace. If do not tackle the
problem in jts essence, then there
will be some eruption here and there.
Sir, T am concluding. I will only ask
three or four questions, But I must ;
point that that the agitation which -
has taken place.... ;

(Interruptions)

MR. CHAIRMAN: I think you -
have made your point over and over ¢
again, Mr. Goswami.

SHRI DINESH GOSWAMI: I am
coming to the main question. I would
only point out that the agitation has
been responded by the people. On -
the day a boy died in a place near
Barpeta, I was in the House of a per-
son whom 1 can call to be an aristo- °
crat. There was a possibility of cur-
few being clamped and police firing
taking palce. Normally in such cir- |
cumstances the reaction of the mother
is to keep the children at home. 1
found on that day that the mother
brought her grown-up daughter to -
the street and said that if there was °’
curfew they would be the victims of
police firing. Violent incidents took
place at Duliajan. Five people died
and 13 persons were injured accord-
ing to official figure in police firing.
Another estimate is that between 13
and 50 people died in police firing.
Surprisingly, the same night when
picketing took place, about 6000 peo-
ple, mostly daughters and  mothers,
took part in the picketing. The move-
ment has touched the heart of the
people. 1f you ignore it, the results
will be devastating. There have also
been military  excesses. Innocent
women have been raped and tortured.
My friend, Mr. Prafulla Goswami,
will say more about it. I want that
there should be an enquiry.
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ter is not here. What has been
response to her appeal to the stu-
dents? It was stated in the Lok Sabha
that there has been no response.
Has there been any fresh develop-
ment? My second question js whe-
ther the Government is contemplat-
ing to have a dialogue with the orga-
nisations, individuals and  political
parties to arrive at a comprehensive

the

solution. I am aware that the Prime
Minister sent two emissaries to
Gauhati, They went as representa-

tives of the ruling party. There has
been a vast difference between some-
body goirig as a representative of the
ruling party and somebody going as
the representative of the Govern-
ment. I would like that the Home
Minister himself should go if the
Prime Minister is unable to go at this
particular moment then somebody
from the Government should go and
talk with the various kindg of people
so that the situation may be tackled.
So, I would like to know whether
there is any proposal to that extent.
I would like to know whether the
Government has chalked oui any
plan of action to defuse the situation,
to hold the elections in the State as
early as possible and, if not, how
long the Government feels that it will
take to evolve a plan of action in tak-
ing a comprehensive view of the
matter. My fourth question is whe-
ther the Government has started an
inquiry into the allegations that the
Army was involved in mass scale
atrocities on women in areas where
the curfew was clamped. Sir, my last
question is regarding the nomination
paper of Mrs, Abida Ahmed. Sir, on
the day when Mrs. Abida Ahmed was
to file the nomination paper, there
were police lathi-charge in a num-

ber of places. I am aware of the
instruction by the Home Minis-
try that the police was to give
protection to the candidates. We

thought that Mrs. Abida Ahmed went
for filing the nomination paper and,
therefore, she was obstructed and the
police resorted to lathi-charge. But,
Mrs, Abida Ahmed later on gave a
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statement on paper that she did not ge
to file the nomination paper. And I
have no reasons to doubt the veracity
of the statement. In that case, I would
like to' know this from the Home
Minister. From Gauhati to Barpeta,
it is just 70 miles. On that day, a
posse of police with vehicles went
there. The proposer of Mrs. Abida
Ahmed was at Barpeta. It ig where
the nomination paper was filed. 1
would like to know that if Mrs. Abida
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Ahmed did not go, why the police
went in the manner they went. Who
went in that car? Why the police

and the military went with a vehicle
in which some top Government offi-
cials were there? Is it that the top
Government officials were carrying
the nomination paper? Was there
any instruction from the Home Minis~
tryt that the Government officials
were to carry the nomination papers?
Or, is it that the proposer went? I
would like to know this. If not, how
these incidents took place? I can
understand the Government, whether
justifiably or unjustifiably giving pro-
tection to a candidate, and whether
they have committed excess on that
is a different matter. But, here, the
candidate did not go. I would like to
know why all this beating up took
place on the way. A boy also died.
I do not know whether any enquiry
is made into the matter. 1If not, I
would like to urge the Government
to make an enquiry into the matter.

Sir, may I conclude by saying to
the Government through the House to
kindly take a comprehensive view of
the whole situation? Kindly take it
as a national problem. If you do not
do so, well, Assam is burning. Sir, I
will end by quoting the headline of a
very nice article written by one noted
journalist, Mr. Inderjit, that “Assam
is not for burning.”

MR. CHAIRMAN: Before I call
upon the hon. Minister, ] may say that
if every Member is going to take
thirty minutes on the Call Attention
Motion, there will be no time left for
others who are just as anxious to
place their views before the House.
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Therefore, a certain amount of brevity
and lack of repetition is required so
that we can get through a larger
measure of opinion on this very diffi-
cul{ and very sensitive subject. I
would request the hon. Members to
be as brief as possible and to avoid
repetition. Now, the hon. Minister.

SHRI P. VENKATASUBBAIAH:
Sir, at the outset, I may inform the
hon. House through you that the
Prime Minister has a very important
engagement just now.

MR. CHAIRMAN: You are here.
That is just quite enough.

~SHRI P. VENKATASUBBAIAN:
And the secong thing is that scon
after the Prime Minister agsumed
office, the first thing she did with the
Opposition leaders was to highlight
the problem facing Assam, And again
she has sent two of the senior party
members to Assam to go into the
matter, and discuss not only with the
students but also with the various
sections of the population. They went
there, they went to the refugee camps
and Saw how the refugees were
being rehabilitated and how they were
being fed. Sir, we are one with the
hon. Member when he says that this
is a difficult task and this region is a
very sensitive region., I may say here
that these people are acting as senti-
nels to the integrity of this country.
They are a part and parcel of our
country and it is our duty to see that
nothing that goes against their
interests happens there. Sir, this
problem ig a multi-dimensional prob-
lem, namely the influx of refugees,
the influx of people from outside, this
question of foreigners. The Prime
Minister has explained in the Lok
Sabha yesterday that different sorts
of interpretations are being given
with regard to foreigners., We cannot
have a cut and dried solution for this
matter. This hag to be discussed in
depth and a consensus has to be
evolved.

Sir, T am glad that Mr. Goswami
has gaid that anybody from any part
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of the country can go there and settle
there and they would have no’ chjec-
tion to it because he Would be a
citizen of this country. This wili make
it easier for the Government to tackle
the wsituation. Then, Siry regarding:
the gquestion of entering into &
dialogue with the peoble concerned
there, I may tell the hon. Member .
that in an atmosphere surcharged with
violence and tension it wili not be
appropriate to do so at this stage. I
would only appeal to the hon. Mem-"
ber to kindly use hig good offices with
these organisations which are agitat-
ing and agitating in a violent manner
and gee that normalcy is restored. Sir,
Assam, where our oil installations are
located and where we have our tea
gardens, is playing a very big role in
the economic development of our
country, Unlesg normalcy is restored
in that area, our economy will suffer
to a great extent. So, I would only
request the hon. Member to use his
good officeg in this matter. ’

Sir, the hon. Member referred to
the neglect of Assam by the Central
Government. In this country there
have been regional imbalances, In
many places these regional im-
balances do exist in spite of the faelt
that Government hag taken many
steps, through the Plans and besides
the Plans, to see that these regional
imbalances are corrected. In the same
breath Mr. Goswami says that the
Central Government wag willing and
anxious to provide some finankial
assistance to the Government of
Assam but the bureaucracy came in
the way, I am glad that that point
hag been made out very clearly. We
will see that since Assam is now
under the President’s rule the Central
Government makeg every effort to
reduce these regional imbalances and
the development of Assam is taken
special care of. With regard to the
question whether the Government
wag thinking of chalking out any
plan of action. I have answereq it
just now. With regard to the. ques-
tion of gtarting a dialogue also I have
made my submissions.
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The hon, Member expressed some
suspicion regarding Shrimati Abida
Ahmad filing her nomination papers
and the circumstances leading to it.
Sir, it is not of our making, It was
the previous Government which was
at the helm of affairs.when this hap-
pened. I would only assure the hon.
Member that we would inguire into
the matter. Shri Goswami then raised
the guestion about the involvement
of the Army which committeq some
excesses. If specific instances are
brought to the notice of the Govern-
ment I assure the hon. Member that

suitable action will be taken in the
matter.
SHRI ROBIN KAKATI (Assam):

M. Chairman, Sir, I first express my
thanks to the Minister of State for
Home Affairs for his statement re-
garding the situation in Assam though
he did not mention the main causeg
which led to the present situation in
Assam, Sir;, Assam is in turmoil. It
is crying in agony for help and sym-
pathy from the brothers and sisters of
A e A
peaceful and non-violent movement
to preserve its identity, I may inform
the House that studentzs and other
youth community in Assam lost faith
in the leaders of Assam belonging to
various national political organisa-
tions because they felt that these
people have failed to take action in
time to preserva and save the
Assamese people from the influx of
foreign nationals. Sir, we have fo see
whether the fear of the Assamese
people of losing their identity is real
or imaginary. We are to find out the
facts. Sir, I may report here that
the alarming influx of foreigners into
Assam in recent years is proved by
the following facts.

The number of voters in Assam in-
creased in fourteen years from
to 1971 by 12 lakhs, that is, below one
lakh per year but, Sir, from 1971 to
1979, the number has increased by
20,45,692. which works out to an in-
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in Assam between 1961 and 1971 as

against the all-India average of about
24 per cent. :
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Sir, another point 1 want to men-
tion is, especially in Goalpara, Kam-
rup, Nowgong and Karbiolons dis-
tricts, growth of population during the
above period according to 1971 census
was 38.2% per cent, 44.12 per cent,
38.83 per cent and 62.30 per cent res-
pectively. Again, Sir,. i

MR. CHAIRMAN: May I request the
hon. Member to be careful to save
time. The figures had been read out
by the last hon, Member also. The
point can be made that there has
been a greater increase in population
than is warranted by natural growth
that it can only be the result of in-
flux. If this has peen sald it is qulte
enough. ! 1

SHRI ROBIN KAXATI:
like to prove that this iz not due
to natural growth. It is due to the
influx of foreing nationals. T would
also like to say that 50,000 Nepalis
came from Bhutan and they are now
settled in Assam. Thousands of Nepa-
lis in recent years are leaving their
places of living in the hill States
around Assam and are now entering
into Assam and settling down in
Assam.

1 would

Sir, T would also like to point out
that in the Sadia Mouza area, the
Nepali population in 1961 was about
6,000 and in 1971, it increased to
27,000. I would also like to mention
other reasons for this influx. At the
time of the Bangladesh War, the
Asssam borders were open to refugees
from East Pakistan. A large number
of refugees entered into Assam, Ac-
cording to police reports, 11 lakh
people remained in Assam after the
creation of Bangladesh. After the
murder of Sheikh Mujibur Rahman,
there was a panic in Bangladesh and
a large number of people from Bangla-
desh entered into Assam. I would also
like to say that in the towns and rural
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desh is pushing the Bihari West PaKis-
tan Muslim population into  Assam.
This is not only a grave danger to
Assam, but it is a danger to the whole
nation. Sir, in regard to this mecve-
ment, I would like to say that this
movement was spontaneous.  This
movement led by the students was
peaceful. But there are some agent
provocateurs. But there are some
people Who want to divert the main
issue and who would like t0 malign
the students. Hence, there have heen
some incidents and we are sorry for
them. I would also like to refer to
the recent happenings in North Kam-
rup. In this area, there have bheen
some communal riots, burning of
houses and looting of properties.

MR. CHAIRMAN: The number of
illustrations that you are giving is not
adding weight to your argument, The
argument is that there has been an
influx of foreigners from all sides of
Assam, swelling up the population of
Assam and that is the crucial pnint.
The numbers do not matter whether
they are five lakhs or five and a half
lakhs.

SHRI ROBIN KAKATI: Neo, Sir, it
is more than 35 lakhs. More than 35
lakh foreign nationals are there in
Assam and it will be proved by the
facts and figures. Also, Sir, in 1977
the Chief Electoral Office of Assam
wrote to the Government of India like
this; T quote: )

“The influx of very large number
of persons from foreign States crea-
tes more problems as these people
always misled enumeralion agency
to have their names included in the
rolls by adopting all means without
following the constitutional course.”

MR. CHAIRMAN: The ton. Minister
has given an assurance to hon  Shri
Goswami on this point and you have
already heard him. There is nc point
in asking from him the same assurance
to be given again and again.

965 RS—2.
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NAIDU (Andhra Pradesh): He is only
emphasizing.

SHRI ROBIN KAKATI: Sir, it is a
big problemn and we want to acquaint
the House of our problems. I only
want one clarification from the hon.
Home Minister who is present here.
What steps does the Government con-
template or is going to take in regard
to solving the problems of foreign
nationals, i.e, deletion of the names of
foreign nationals from the voters’ rolls
and detection and deportation of the
existing foreign nationals from Assam?’
Lastly, What steps is the Government
going to take to stop influx of foreign
nationals into Assam,

g war (F @ fag) coarAdi
R & gu wletfad wew W
qgA AT T I 39 FT &7 ardl FT AL
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qIEe JFa% T35 T TF AW
gus far a1 fF g wfeeds ST
agamfw”rbngmﬁ%éﬁ,
faared | grra v Aifa ag 3 fe agt
SATET ¥ SATET Afq€E 39 § S|l SATaT
e & WX szl B ARG g I
et e & i o W=t g # E AT
FurR oY g@e A% £ § sga g0 g
% § 9wy sfqeds Y SATAT TEW § |
syfedag F13aa oY foar § 98 ST
TE A A(ET, T HHA € g I
ST &

Fgt  seert & fork ag aqman @
fip gt U T 33 AT@ AT A THE |
A grET w1 e &, o foa g
STH g § GEAGE | WK a8 _@AT
a3 e go ARl § gar § fF ot
Fout A R agA &Y & S g
Zamr g Af W AT w g +AE
¥ fr gox w9 GO i, AEEI FE 9
Ffe 3 face & T SO &
T FLAT AEA & | § 9g FFT ARA
7 5 g 3T+ T & T AW 9 AT A1
qiad @ gt & A g a1 Fgar
afFT 7@ a7 g FUF w8 AT 4,
w3z & fufree F 1 ag wodt LTl
F R ST gy 9 foF & wmET gw
% wgm fF Gfwer i FA
afey AfeT wawy  BEET St
TR FTA gl | R HiweT oA
g wE W gHR A g
&Y gATr H1E foFTar Agl W | a8 a1
g @A 2 Pp faRey onr agt A §
a7 dETATC AT & TS & | M RN
7T TS & 39 a7 F1 3@AT |

SHRI A. G. KULKARNI (Maha-
rashtra): You recommend them the
5-Point programme,

20 G 5 fAA®HT 25 @l AT |
o |
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A ot forg ¢ 20 SAE ST @
A & o gam Ao ar & fow wem
FiF o v P 76 £ 1 5 e
YO i WA FIE AL AT AL G

o WEWEWEIR ¢ Mr. Chairman,
may 1 seek one clarifications.
wdr s ¥ omeir @y g fmar g OH
ngm%aﬁ%ﬁf@r
H T Y g9 TR F AR AR
faaey a2 £ avar e fage
A F AT A W H Ay &R
1% TwTEY I oA 7

AT St Tag o 3 FTad FTAAT FAT
g fir Frtae e ATRAE AW
%ngagﬁfa?fsmmi Ectiil
F[ TG 30 F A qH fax
s e & s saa wwn e
a7 wfawc T w¢ far & ar
T T s T Ag g v 9w
T &% v

DR. BHAI MAHAVIR: That is not
the question at all.

a9« fag TR AT aifaa &
s F g faet @ R fegeae AT
fqa‘rmaz’f%aiazq%ﬁﬁw@@m[

MR. CHAIRMAN: Now I call upon
hon. Mr. Bipinpal Das. May I request
you to be brief because there are at
jeast eight other persons wanting to
speak.

SHRI BIPINPAL DAS (Assam):
Mr. Chairman, Sir, I do not want to
repeat what other hon. Members have
saiq and I shall not quote any statis-
tics, I can assure you. It is known 10
hon, Membens of thig House that this
region is extremely sensitive. The
House is aware of what happened in
Nagaland. The House ig aware of what
happened in Mizoram. The House is
also aware of what is happening in
Manipur and parts of Meghalaya., The



S

39 Calling Attention

[Shri Bipinpal Das]

this region was projected in this
House on various occasions by many
hon., Members, including myself.
Therefore, when we discusg this sub-
ject, I woulj request the hon. Minis-
ter to keep in mind the extremely
sensitive nature of this region while
answering any question.

The situation in Assam today 1is
extremely. serious and delicate and,
therefore, it requires a very careful
handling. What we say and what we
do we must say and do after careful
consideration. I understand that the
Prime Minister hag taken an initiative
already to handle the situation. She
has already taken some initiative and
we hope that the Government ultima-
tely will be able to find some solution
to the problem. In such a situation, I
do not think we chould create any
fresh difficulty in the way of the
Government handling such a delicate
matter. Sir, this is not a party ques-
tion at all. This is not a problem of
Assam alone. This js what [ want to
emphasise.  This is not a communal
question or a linguistic question. This
is not a provincial question. 'Thig is
not g party problem. This is, if T may
say so in all humility, a national prob-
lem and it is the common responsibi-
lity of everyone in this country, parti-
cularly the Members of this House and
the other House, to see that some
solution is found and normalecy is
restored—that must be the gbjective—
instead of trying to find fault with
each other,

Now, what is the essence of the
problem? As other hon. Members
have said already, the essence of the
problem is the influx of foreign na-
tionals from Nepal and Bangladesh Tt
iz not a question of Muslims or Ben-
galis or Nepalis. Foreigners from
Bangladesh, the then East Pakistan,
ugsed to come before also, but the in-
flux from Nepal ig of recent origin.
So it is the influx from these two coun-
tries mainly that has created the prok-
lem. That must be understood very
clearly. Sir, this problem of influx
from the then East Pakistan, now
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Bangladesh, has been there for qui’
some time and, as Mr. Goswami pointe
out, Pt, Nehru referred to it lor
long ago. The Central Governme!
and the State Government tried |
solve this problem by some measure
I know that the Congress Governmel
in Assam during Chaliha’s time an
during Sinha’s time tried to deport tl
foreign nationals from the State acro:
the border. But the border is so ope
—urgguarded practically—ang acce
from this side to that side so ver
easy that deportation has not becom
effective. I must point cut that tk
check-posts are ineffective. If the
deport people, they can easily com
back, There is an instance that I ca
qucte where a single individual w¢
deported nineteen times and he cam
back nineteen times. So this is g ver
difficuit problem. It ig nct that th
Government did not try to solve tk
problem, but they have failed so fa
Therefore, the Government will hav
to find out and think of some mor
effective measures. That ig the poir
T am making.

This problem of jnflux of foreig
nationals, particularly into Assam, ha
increased in recent years. If I ma
say so, during the last thres years, fo
reasong I do not want to explain, thi
hag increased manifold. And what i
the consequence. The consequence
that it hag created a scars, an appre
hension and a fear in the minds of th
indigenous people that they will ulti
mately be outhumbered in course o
time, they will be reduced to a mino
rity and they wil] lose their cultura
identity. This is the heart of the pro-
blem. There is nothing else. You
talk to anybody in a village or a towr
of Assam-—a common man—and ask
him: Why are you supporting this
The answer will be that
the fear of the local people is that
they will be cutnumbered in course of
time and they will lose their identity
and will be reduced to a hopeless
minority. And thig problem was focus-
ed by no less a person than the Chief
Election Commissioner himself, as
quoted by Mr. Goswami. I am not
going into that, Take the example of
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Tripura. The other day, even the
Prime Minister referred to Tripura in
the party meeting. Now, if you go lo
Assam and talk to the neople there,
they will immediately quote the exam-
ple of Tripura. They will teli you
that the local Tripuris have been re-
duced to a minority of 19 per cent in
course of time, because of influx of
people from other regions. What hap-
pened in Sikkim? The Lepchas and
the Bhutiag have been reduced to a
minority, and others who came into

Sikkim have become the majo-
rity. So, the same fate may
take over Assam also. That is
the feeling of the indigenous

people there, and this is the heart of
the problem. This Sir, in my opinion
is not g law and order problem. The
law and order problem is there w0
doubt. I am coming to that. But
essentially it is a political problem.
It is a national problem and it must
be tackled from that point of view.

Sir, the demand of the agitators is
revision of the elecioral rolls and
deportation of the foreign nationals.
Some solution must be found to that.
The agitation is led by the students,
and I must make one statement here.
The agitation was started by the stu-
dents, mainly led by the students or-
ganisation calleg the All Aassam Stu-
dents Union, the AASU. This organi-
sation is not affiliated to any political

party. The leadership of this organi-,

sation has no political leaning. They
are non-political so to say. They have
taken up this cause and they are lead-
ing this agitation. In all fairness, I
must say that the AASU leadership
has been trying to maintain the peace-
ful and secular character of the move-
ment. 1 again repeat: The AASU
leadership has been trying to maintain
the peaceful angd secular character of

the movement. Some other groups
have come in. Some Local parties
have joined it, some organisations

have joined it. In spite of that, the
movement was peaceful for quite some
time. There was a masg upsurge. Sir,
you can never imagine what kind of
mass upsurge took place there in the
las four months. I have not seen such
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& mass upsurge even during the na-
tiona] freedom movement, [ must say.
Every house was touched, and lakh:
of people offered for satyagraha and
picketing, Not less than half of the
women, some with babies in arms sit-
ting overnight and offering satyagraha
¢¢ picketing. This kind of mass up-
surge covering all the villages and
towns was never seen in the history of
Assam up till now. The question is:
Why? We must go to the heart of the
problem. It is because everybody
is feeling that his future is dark, that
hig future is bleak, that he will be
extinguished and that he has to sur-
vive., This is why the movement has
assured the unprecedented proportion.

But I must also menticn that some
other force; have taken advantage of
thig sentiment of the people, the indi-
genous people. I will name them.
Some other forces have taken gdvan-
tage of this sentiment of the common
people of Assam and are trying to
create problems of Jaw and order. Who
are they? Excuse me saying this. 1
do not want to be partisan. But I
must say this because it is a fact. It
has come cut in the press. No less a
person than the General Secretary of
the RSS, Mr. Rajendra Singh, goes
there, tours the whole State, instigates
the people ang tries to give comrmunal
colour to the whole movement. I have
got reports. The Anand Margis have
been active in this movement. They
are not on the surface. The rmovement
is there, The sentiment ig there. They
go to the villages and the nocks and
corners of the towns. They try to take
advantage of the situation. Similarly,
the communal forceg and the chauvi-
nistic forces are trying to take ad-
vantage of the situation. May 1 also
point out the suspicjon that we have
that gome foreign agents also may be
there operating from behind? 1 must
make it clear that the student leader-
ship is free from all this. They mean
business. They are speaking of one
issue only, They are trying to maintai®
the democractic and peaceful charac-
ter of the movement. But taking ad-
vantage of the mass upsurge and the
mass sentiment, the other forces in-
cluding some foreign agents are trying J
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to create conditions of chaos, disorder,
violence and so on and so forth,

Thig is the crux of the sit-
uation in my State today. Sir,
there are also reports that atro-
cities have been committed by
the guardians of law and order, 1
am very sorry to hear this. It has
happened in my own district. Reports
have come out. That also must Dbe
taken serious note of. Law and order
must be maintained. But, I en.phacsise,
law and order must be maintained not
by committing atrocities or excesses on
innocent people, particularly wonien.
That was a very sad aspect of the
whole situation.,

The care-taker Government was un-
able to do anything. They did not
care to understand the problera. They
did not care. Now, Sir, the time has
come when some solution must be
found. A political solution must be
found to this problem and normalcy
must be restored. This is the task for
Mr, Zail Singh; this is the task for
Shrimatj Gandhi and her Government.
I may in passing say—not because 1
belong to the party—that only last
week I was in Gauhati and I met a
large number of people, peuple who
were sympathetic to the movement.
people who have joined the move-
ment. They came to my house and
said, “Now that Indiraji has come to
power at the Centre, we hope our
problem will be solved.” Sir,-I am
not telling an untruth. They hope so.
The hope is there. They said, “We
hope this problem wil]l be ultimately
solved by the new Government. The
old Government failed completely.”
So this is the confidence they have in
this Government. Mr Zail Singh, this
is the confidence they have in you. 1
hope you will prove true to the ccn-
fidence they have placed in you.
Therefore, all efforts shouid be made
by all concerned to find an amicable
and peaceful solution to the problem
in accordance with law and the pre:-
cribed rules of procedure. It cannot be
outside the Constitution. There is the
Constitution; there are the various
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laws and various rules regarding who
is a foreigner and what to do with
them and how to deal with them.
Therefore, in accordance with law, in
accordance with the prescribed rules
and the Constitution, a peaceful solu-
tion must be found by the Government
and everybody should co-operate with
the Government in this matter,

Now I will only ask g few quéstions.
Some of them he has already answer-
ed. The first thing is, the Goverrnment
must work out a correct definition of
who is a foreigner, There are varicus
Acts. There is the Constitution. There
are international agreements like the
Nehru-Liaquat Ali Pact and the
Indira-Mujibur Rehman  Agreement.
In the context of all these, you must
very clearly state who is 3 foreigner,
because there is confusion. I must

‘honestly say that there is confusion as

to who is a foreigner. A number of
articles have appeared, but there is
still confusion. That must be clearly
defined, Only then you can identify
according to that definition and say
that so-and-so is a foreigner. And
if he is a foreigner and it is so estab-
lished through the legal process, he
will have to leave this country—there
is no doubt about it—and his name
must go out of the electoral rolls. I
ask the Home Minister whether they
have started this exercise for a precise
definition. ..

SHRIMATI AMBIKA SONI (Pun-
jab): Who is a “foreigner”, according
to you (Interruptions).

DR. BHAI MAHAVIR: Don’'t you
have any definition of “foreigner” so
far?

SHRI BIPINPAL DAS: You do not
know what is going on there., You are
talking from text-books. In text-
books you will not find an answer.
You go there and see the situation
created there. I am saying that an
exercise must be started by the Gov-
ernment to define “foreigner”.

DR. BHAI MAHAVIR: Do you accept
that one who is not an Indian citizen
is a foreigner, Is this not a defini-
tion? .

-
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SHRI BIPINPAL DAS: You have
not understood me fully. You have
not heard me fully. 1 say, in the
context of the Constitution, in the con-
text of the Foreigners Act, in the con-
text of the Citizenship Act, in the
context of International Agreements

MR. CHAIRMAN: Please don’t enter
into a dialogue.
SHRI BIPINPAL DAS: I am sorry,
Sir, o : et : -

MR. CHAIRMAN: There are many

MET

‘people competent to answer the ques-

tion ‘who is g foreigner’.

SHRI BIPINPAL DAS:; So “ar as I
am concerned. ..

SHRI NARASINGHA PRASAD
NANDA (Orissa); He should indicate,
If he wants to score a debating point,
it is a different thing. After all, we
zolving the
Assam problem. Now, the crux of the
problem is “foreigners”. Let him in-
dicate whom he calls a foreigner, Let
us know. He is an Assamese. Let him
indicate whom he calls s foreigner.
That is all.

SHRI BIPINPAL DAS: So far as I
am concerned, for your information, I
know it; my mind is very clear as to
who is a foreigner. A confusion has
been created, a public controversy has
been started, in my State. Therefore,
the Government must come out very
clearly as to the definition of a foreig-
ner. As far a8 I am concerned, I am
very clear in my mind who iz a foreig-
ner. I have no doubt about it...

SHRIMATI MARGARET ALVA
(Karnataka): Then tell us.

SHRIMATI AMBIKA SONI: If you
claim to be so clear, then let us know
what it is.

SHRI BIPINPAL DAS:
second question is..,

Sir, my

DR, BHAI MAHAVIR: Sir, if he is
so clear in his mind, then why does
he not give us the benefit of the cla-
rity of his mind?
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SHRI BIPINPAL DAS: You are a

learned man, I need not tell you...

DR. BHAI MAHAVIR: At least tell
us what you know of it.

MR. CHAIRMAN: There is no ‘use
disturbing a Member. If you have a
better definition of a foreigner you
can keep it.

SHRI BIPINPAL DAS; Sir, my
second question is: What progress has
been made so far py the Govern-
ment. .,

DR. BHAI MAHAVIR: Sir, since he
is on his legs and he says he is very
clear in hig mind, let us be benefited
by it.

SHRI BIPINPAL DAS:... in their
initiative to start a dialogue with the
leaders of the gagitation? The third
question: Has the Government re-
ceived any report of allegations of
atrocities and excesse; committed by
the guardians of law and order? If
so, what steps have been taken? What
steps have they taken to compensate
the victims of violence, arson, atroci-
ties, etc.? What stepg has the Gov-
ernment taken, because Assam is
under President’s rule, to streamline
the administration and to restore law
and order? My last question is: Has
the hon. Home Minister or the Govern-
ment come across g thing called “Pro-
ject Bmahmaputra” issued by the
USIS in New Delhi to their counter-
parts in Calcutta? If they have come
across this document “Project Brah-
maputra” what is the interpretation
which the Government wants to give
to this document? This may be ulti-
mately found to be relevant in some
respects.

ar St Fag : sreeer dwe fafew
T & F FO TG I § | TF q1 95
e %7 SvaT @t g 5, #9 § A%
faaeft &m agi 97 g § ) e fag
A famr g1 7 § wrew 7 {2y a1 A}
IF AW q I3 SqF TR &1 W E | TwH
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DR. BHAI MAHAVIR: Should ene

be a sycophent at every point of
time?

SHRI BHUPESH GUPTA (West
Bengal): We have been lisiening to
the speeches that have been made on
the subject. I entirely agree that it
is a complicated and delicate subject.
Therefore, when we speak, we must
speak keeping in view what should be
our immediate concern—I use the
word ‘immediate’ advisedly—io bring
about a halt to the situation which
hag arisen and reverse the process in
the direction of peace, amity and
normalcy. To this, naturally, we are
called upon to address our attention,
and, if I may say so, also our united
collective efforts.

Sir, certain things have to be clari-
fied in this connection, Viewg have
been expressed and will be oxpressed
and I do not think anybody in this
House, whether on that side or this
side, wants to aggravate the situation.
But that should not lead to a position
that we should speak with the tongue
in the check or try to by-pass some
of the urgent aspects which need the
attention of the Government and all
of us.

4
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It is a matter of profound sorrow
and, if I may say so, shame that we
gsee the firatricidal conflict in Assam
which threatens not only the future
of Assam, but the integrity of the
country. But then people have legi-
timate grievances in Assam. I am not
naming anybody or any class of
people. They have accumulaled over
the years. viis u esiats

My friends opposite seem to think
that they are the creation of the
Janata Party rule. That woud be a
wrong thing and partisan way of
looking at it, The Janata Party
rule was responsible because 1t was
one of the most incompetent, inept,
unimaginative and wooden-headed
Governments perhaps the Parliament
had experienced. But then, you had
also been in power before, under
the weight of your sins of emergency,
you collapsed to be revived again by
a mandate.

the
my
be-
for

Now, as a matter of fact, over
years under the Congrass rule,
friend Shri Bipinpal Das was, I
lieve, the Minister of State
Foreign Affairs. He should know the
definition of ‘foreigners’. So, this
has been accumulated by Shri Dinesh
Goswami and other stalwarts of the
Congress Party at that time. Shri
Dinesh Goswami, by accident of his-
tory, is now an Independent TIIember
of this House. He has 7ery rightly
quoted some of the things and it is a
fact that this region has been neglect-
ed in its economic development in
various ways. In different degress
they do. And they do have serious
grievances against the Centre. The
Centre-State relations had never been
put on an even keel for many years,
and my friend here sitting  as the
Home Minister, once a Member in
this House when he was perhaps a
little better than he is now—he sirould
know what it means. He slso said
something in this House. He never
spoke very much . (Time bell
rings).

MR. CHAIRMAN: May 1 remind

the hon. Member that the Calling At-
tention Motion is intended to refer to
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Assam, and not to the hon. Member. .
(Interruptions) . o

SHRI BHUPESH GUPTA: Sir, I .
am beholden to you. Sir, the Calling .,

Attention, as you know, has one
human aspect also (Interrup-
tions) Therefore, I someiiraes call

attention, while calling attention, to
the Minister also—which one
more attention, I do not know.

gives

Therefore, Sir, let us go intc
thing, I need not say anything, It is
a serious situation. Sir, I should
have thought that having TDbeen in
office after all these musical chairs
—I was reading about it, somne topsy
turvy in the musical chair business—
they should be immediately made to
discuss and take immediate steps. I
ask the Minister: Has he been there?
Has my friend Mr. Zail Singh, a good,
old friend, been there? No. As far
as I know, he has not been there. In
fact, ag Minister he should have gone
there, Sir, we read in the papers
that Mr. Yashpal Kapoor—somebody
else—has gone there. The Congress
Party can send anybody it likes. Mr.
Yashpal Kapoor is a senior leader of
the Congress Party. S

this

SHRI A. G. KULKARNI: Mr.
Bhupesh, he has gone by a special
plane . . (Interruptions).

SHRI BHUPESH GUPTA: 1 have

no quarrel with that, The Congress
Party can send anybody they like. It
is their business. I am dealing with
the Government here, Nobhody was
sent. But, then, Sir. We arz getting
back to the emergency style, During
the emergency days, Mr. Yunus was
the emissary of the Prime Minister,
going round the world. Today we
have Mr. Yashpal Kapoor as the
emissary of the Prime Minister
on the domestic front. He went
there. Whom shall T ask a juestion?
1f the Minister had gone there, I
could have asked a question. I should
I could have
written a letter to him. But why
should I write a letter to an ex-Mem-
ber of Parliament or a member

of
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another party? Not only thaf.
Here is a news-item in the Patriot of
the 23rd January entitled “Plane re-
called for Kapoor’ It says:

“GAUHATI, Jan. 22-——The Indian
Airlines flight No, 250 from Gauhati
to Calcutta was recalled from
midair to pick up a ‘VVIP’....’

I do ot kow how many Vs’ you
have, Sir. '

“. . .passenger who had arrived
at the airport over two hours late.
The passenger was Mr. Yashpal
Kapoor, Congress-I1 M.P, .... ?

When did he become a Cong-I M.P.
by the way?

AN HON. MEMBER: This is a mis-
take of typing here. (Interruptions).

SHRI BHUPESH GUPTA: If he
was declared to be a ‘VVI® that
means the Editor of the paper thought
that he must be at least an M.P., and
Prime Minister Indira Gandhls em-
issary. Anyway: g

“The flight was earlier delayed
for two hours—from 1343 hours to
1545 hours—awaiting Mr, Kapoor’s
arriva] at the airport in rain.”

Wonderful! Wonderful thing! Sir, I
would like to know whether it is true.
The Minister in charge of Communi-
cation should get up to tell us...
(Interruptions) Don’t disiurb. Sir,
this is the kind of thing going on
now. 1 think this is no way to tackle
national problems. These grave ap-
prehensions and misgivings recall +to
mind the emergency tactics. This is
what Irsay. Will a plane be brought
from the mid-air for the Vice-Presi-
dent? I have never heard such things
in this House for so many years. A
plane has been brought down from
mid-air to pick up a gentleman who
was late' at the airport. Well, I
should like an explanation from them.
We are not going to keep silent on
this resurrection of elmnergency
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method, mandate or no inandate, I
make it very clear. Therefore, 1 say
that Mr. Zail Singh should have gone
and the Prime Minister should have
gone there immediately afler holding
office. Madam Prime Minister made
a sort of . . .

SHRI P. VENKATASUBBAIAH:

On a point of order, Sir. ‘
i .

(Interruptions)
MR. CHAIRMAN: On what are
you raising a point of order?

(Interruptions)

SHRI A, G. KULKARNI: A point
of order cannot be raised by the
Minister. Kindly see the rule.

(Interruptions) |

MR. CHAIRMAN: Order, order.
When I am standing, nobody will
stand in this House. On what dJdo
you want to raise a point of order? Is
it on his speech?

SHRI P. VENKATASUBBAIAH:
Yes, Sir. I want to raise a point of
order on his speech. He :made

certain allegations against a person
who is not a Member of this House
and who has no chance to defend
himself. Proper notice should have
been given,

(Interruptions) f

SHRI A. G. KULKARNI: Under
the rules, a Minister hs no right 1o
raise a point of order. Please consult
the rules. _Also, he is not a Member
of this House.

(Interruptions)

MR. CHAIRMAN: I am not listen-
ing to you because nobody can listen
to you when six persons are talking
at the same time. If ten people shout
at the same time, nobody is heard.
One at a time. It is not necessary for
the whole pariy to shout.

SHRI A. G. KULKARNI: I have
to make a submission. I want your
ruling. My point is whether a Min-
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ister, under the rules of the Rajya
Sabha, is entitled to make a poini of
order. Kindly give a ruling first.
Sir, Mr. Venkatasubbaiah 1is a good
friend of mine. He is embarrassed.
Don’t show your embarrassment by
raising ill-advised points of order,

(Interruptions)

ERA SEZHIYAN (Tamil
Nadu): A Minister can raise a point
of order. But he is not a Meniber of
this House.

SHRI

~(Interruptions)

MR. CHAIRMAN: It is my inten-
tion now to let the shouling termi-
nate. So, I shall hear you after the
shouting has terminated,

SHRI S, W. DHABE (Maharash-
tra): Can a person who is not a
Member of this House raise a point
of order? Formerly, a Minister was
never allowed to raise a point of

order. Can you break the conven-
tion?

SHRI SANKAR GHOSE (West
Bengal): Mr, Chairman, Sir, I have

a point of order.

MR. CHAIRMAN: Well, there can-
not be a point of order on a point of
order,

SHRI SANKAR GHOSE: Sir, I
refer to rule 258 of the ‘Rules of Pro-

cedure’. There is a heading called
‘Points of Order’. And Rule 258
reads: “Any member . . .—Sir, I

underline the words ‘any Member—

. may at any time submit a
pomt of order for the decisien of the
Chairman, but, in doing so, shall con-
fine himself to stating the point.’”
Here, it is ‘any member’, I ask the
learned Minister whether he is a
Member of the House. Let him say
so. Let the Minister get up and say
that he is a Member of the House.
Then I shall withdraw the point of
order. He is a Minister and not a
Member. alnterruptions).

SHRI DINESH GOSWAMI: Sir, 1
would like to point out another rule.

[25 JAN.
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MR. CHAIRMAN: I am quite
aware of the Rules myself.

SHRI B. N. BANERJEE (Nomi-
nated): Sir, there was a precedent
which happened only a few months
back when some hon. Members rais-
ed a point of order, and the learned
Deputy Chairman very clearly said
that a Minister who is not a Member
of the House but who is, under the
Constitution, entitled to participate
in the proceedings of the House can
raise a point of order. That was the
ruling given on the floor of the House
only a few months back. '

SHRI A. G. KULKARNI: It was
not on a point of order. A Minister
can make statements and answer
questions, :

SHRI SANKAR GHOSE: That is

a different thing.

SHRI ERA SEZHIYAN:
I refer to one more fact, and after
that, you can give a decision? That
is about the definition of a Member
given under Rule 2 of the Rules of
Procedure.

Sir, may

MR. CHAIRMAN: 1 know what
you are saying. I am also aware of
the definition. (Please sit down. I
have done it for 50 years ncw. At
page 112, there is Rule 258 which -
reads: “Any member may at any
time submit a point of otrder for the

decision of the Chairman, %but, in
doing so, ishall confine himself to
stating the point.”’ Here, the word

is ‘Member’ which has been emphasis-
ed. The definition of a Member is
this: ‘Member’ means a member of
the Council of States (Rajya Sabha).
So, the objection seems to he that as
the hon, Minister is not 3 member of
the Rajya Sabha ‘(Interiup-
tions), Kindly listen to me. ‘Member’
means a member of the Council of
States. So, the objection to the point
of order raised by the hon, Minister
is that he cannot raise a point of
order because the rules only contem-
plate a member of the Council of
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States. But, there is the super law,
namely, the Constitution. Article &8
reads: “Every Minister and the At-
torney-General of India shall have
the right to speak in, and otherwise
to take part in the proceedings of,
either House, any joint sittiag of the
Houses, and any committee of Parlia-
ment of which he may b2 named a
member, but shall not by virtue of
this article be entitled to vote”

SHRI BHUPESH GUPTA: ‘Partici-
pation’, Sir, may I ask you, what Joes
it mean? Does it mean that he can
say that he will come and occupy
your chair?

MR. CHAIRMAN: No.

SHRI BHUPESH GUPTA.: Sir, you
say that you have seen this for fifty
years. I have also been here for
nearly 30 years,

MR. CHAIRMAN: I have not finish-
ed yet. I am trying to hear vou out
but you are trying not to hear me out.
I have something to say. The point
relates to ‘otherwise to take part in
the  proceedings’. (Interruptions).
Does it mean to take part in the pro-
ceedings to the same axtent as any
other Member or to go beyond the
scope of the Rules? Now, here we
follow the principle that earlier pre-
cedents weigh with the Chairman. I
have been told that there is an ins-
tance when my predecesser had ruled
that an hon, Minister when he is in
the House will be entitled to raise a
point of order. I think it would be
wrong for us to depart from what has
been once decided in this House. (In-
terruptions)..

SHRI P. RAMAMURTI (Tamil
Nadu): Shri Venkatasubbaiah has
raised a point of order. I am not
questioning your ruling,

MR. CHAIRMAN: I have already
ruled that in view of the earlier pre-
cedent to  which the Secretary-
General has drawn my attention, I
should follow that preczdent and not
depart from it. The hon. Minister
will raise his point of order.

Chairman].
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SHRI P. RAMAMURTI: He has al-
ready raised it.

56

SHRI P. VENKATASUBBAIAH:
Sir, my point of ordsr is this, Mr.
Bhupesh Gupta in the course of his
speech has made certain remarks
against a person who is not g Mem-
ber of this House and who is not in a

position to defend himself. That is
my point of order, L
SHRI P. RAMAMURTI: Mr.

Lhupesh Gupta did not make any al-
legation against Mr. Yashpal Kapur.
e only raised the point, did the Gov-
ernment bring back the plane? The
point he has raised is not against
Mr, Yashpal Kapur, The point he
raised is against the conduet of the
Government and particularly the Mm—
istry of Civil Aviation.

N e

SHRI P, VENKATASUBBAIAH
Sir, you may kindly go through the
proceedings. B TR R

MR. CHAIRMAN: 1 think when
Mr. Bhupesh Gupta mentioned Mr.
Yashpal Kapur, he was only illustrat-
ing his point that it should have been,
somebody connected with the Govern-’
ment who should have gone there.
Therefore, he only said it to illustrate
his meaning rather than to charge
Mr. Yashpal Kapur with anything, I
think the point of ordar should be;
disallowed. ' |

SHRI BHUPESH GUPTA: Sir, you'
are quite right. Sir, I am very glad
and I am grateful to you. You have
cut short the difficulties also. I was
not making any charge; you are quite
right. In fact, my whole theme was
to deal with the Government. Of
course, I made another point, namely,
that this emissary business, I do nct
like. Sir, we would not like to go, -
back again to the days of the old
Government to the days of the extra-
constitutional authority whether in
the mid-air or in the plane or in the
planet.
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Now, Sir, as far as Assam is con-
cerned,. obviously it has to be solved
by all of us. Sir, much dJestruction
has taken place and much loss of
life has taken place. Some brutal
murders have taken place; assassina-
tions have taken place. If I go into
details, it would take time but it is
not necessary. We all know it. For
that matter, Sir, I would blame those
who have exploited the situaticn.
There are some chauvinistic elements
even may be, some foreign agencics,
who have sought to exploit the legi-
timate discontent of the people in
order to disturd the situation in the
whole ragion, particularly in Assam

~ which is regarded as the heartland of

that area. Therefore, my accusation is
against those who have inspired it
and tried to exploit it as always
happens in our country. We find legi-
timate discontent is. exploited some-
times even by some political parties,
by political leaders, Who has done
and what, we have to find out. We
have reports that Amra-Bengali ele-
ment were there; RSS elements were
there I am told and some other ele-
ments were there. We have to find
out as to what was done. It has been
suggested that some foreign elements
in league with the Central Intelligence
Agency who had been active in the
region, not only in Assam but in the

- neighbourhood also, wers seen acting

in order to create this situation.
Therefore, let us not *ry to blame the
people that way before you identify
as to what are the forces behind it.
Now, Sir, as far as forcign Jdomina-
tion is concerned, we have got the
citizenship law; we have got the
Constitution. I am surprised, so in-
competent we are, not now, not dur-

- ing the Janata rule, buf during the

Congress rule also we could not even
settle thut problem as to how the
foreigners should be identified. A
foreigner meang a forsigner. No citi-
zen of Imdia is a foreigner, no matter
whether he is welcome or unwelcome
in a given area of the country. Why
should it not be possible? Demands
had been made; suggestions had been
made. No steps were taken by the
previous Government, then by this

.
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Janata Government, then the care-
taker Government which had become
the undertaker of almost everything
later on, I found. So, thas is the
position now. This question has to
be gone into .

MR. CHAIRMAN: The non. Mem-
ber may be informed that the House
will rise at 1 P.M. to reassemble and
there are only two minutes left. How
long would you take?

SHRI BHUPESH GUPTA: Bctter
we rise. I can resume after lunch.

MR. CHAIRMAN: Please go on till
1 o’clock.

SHRI BHUPESH GUPTA: I am in
full sympathy with you. Sir, you are
very legitimately in a mood to rise;
I rise with you.

MR. CHAIRMAN: The point is that
we have got very important work
in the afternoon session, I think the
hon. Member ig aware of it. I would
suggest that we take naif an hour
over this matter but it is no use
flogging a dead horse. It has been
dead long ago.

SHRI BHUPESH GUPTA: Sir, no
horse is dead here. iorses are pre-
tending they are dead. Therefore,
flogging will wake them up. Treasury
Benches present some sleepy horses,
not dead horses. Therefore, flogging
is needed to get them jnio motion. I
am not saying for my friesd Mr, Zail
Singh. He is not a hors? dead or
alive.

MR. CHAIRMAN: The House stands
adjourned till 2.30 p.M.

The House then adjourned

7 for lunch at one of the clock,

e

The House reassembled after lunch
at thirty minutes past two of the
clock, Mr. Chairman in the Chair.
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THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): Sir, with
your permission; I have pleasura in



